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' THE HON'BLE SHRI G.C. SINGHVI, ADM. ME.KB-ER. 

G.C. SINGHVI 

The factual matrix leading to the institution 

." """'i~\. ADMIN1&')'; of the instant suit, since rechristened as Transferred 
~/ '*: ,...- '~f~ 
I~ _, 

r1~1 ~n1,, *' \ Application, lies within a narrow compass. 
!~( f.?~l v~. ~ •' ' ~ , 

· ~(' '"'.,~.~" ~ 2. The petitioner, Painter grade III in the pay scale \ u;, ~;! jr-., -
~\ ~... . , 

,( 

v,c~?' JI • •· ~,.~-s,. of Rs 2 60-400 (R) , posted in the Signal and Telecom branch 
-..., -~UCtl,'_/ .. 

.... 

of the Railways at Gangapur city, was, vide order dated 

September 11, 198l, tr~~sferred in the same capacity and 

in the same pay scale to Shamgarh. Aggrieved by this transfer/ 

the petitioner filed,aCivil Suit on September 26, 1981 in the 

court of learned Munsi f Gangapur city with a prayer that the 

transfer order dated :septeml:e r 11, 1981 being illegal, m&Qca 

malafide and inoperative, be· _quashed and the defendants 
not 

(now respondents) be directed/to relieve him in pursuance 

of that transfer order. On October 3, 1981 the learned Munsif 

issued an ad interim stay order .After hearing both the 

parties the learned Muns if, vide his order dated November 6, 
/' 

1981, vacated the stay order. Against this order of the 

learned Munsif the plaintiff(nov·' petitioner) filed an 

appeal in the court of Additional District Judge, Gangapur 

city which was rejected on January 29, 1983.Thereafter, the 
~ 



... 
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civil suit, by virtue of the operation of section 29(1) 

of the Bdministrative Tribunals Act, 1985, was transferred 

to the Tribunal and rechristened as Transferred Application. 

3. The Transferred .01pplication was 1isted for hearing 

today. The petitioner argued his own case and he stated 

that some three years ago he had been posted tack to 

Gangapur city as Painter grade III in the Signal and Telecom 

branch of the Railways. In view of what the petitioner has 

now stated, the Transferred Application has become 

infructuous. 

4. In view of the foregoing, t~e Transferred Application 

is dismissed as infructuous with no order ·as to costs. 
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